
* 	 IN TH CERAL AJJMINIS1'iIv'E TRIBUNAL 

p)rNABENCH, PATNA 

O.A.NO.: 632/96 

£)ate of decision: 12.12.96 

Kinkar Kurnar Singh. 	 : ApPlicant. 

V rs. 

Union of Inaia & Ors. 	: Respondents. 

counsel for the applicant 	: Shri i.P.Sinha. 

CO RAM 

Hon'ble Mr. K.D.Saha, Mener(Ad.ministrative) 

Hon'ble Mr. D.Purlcayastha, Merrer(JUdicial) 

QRL)ERL)IcTATEi) IN OPEN cOtj 

Hon'ble Mr. M.D. Sa ha, Menther(A): 

Heard Shri N.p.Sinha, learned counsel for the 

apljctOnthe question of admission. 

.2. 	ThiSpliCation IS directed against appontmeflt 

of respondent no.7, Shri Bikash Kurnar Singh, as EE)BPM, 

Pahsara ELBO, Purnea Postal 1)ivision, ignoring the claim 

of the a pplicant. The submission of the applicant is that 

he is a better canctictate, he fulfils all the norms am he 

secured more marics  (560)  at the matriculation Examination 

as against 511 secured by the responaent no.77 aQ ignoring 

his better claim the responcientno. .7 has been arbitrarily 

appointed. The applicant is stated to have submitted a 

reresefltation to the £.irector of Postal Services, r.ozthej 

Region, Muzaffarpur (respondent no.4)' vid.e Annezure-A/10 

cLated 30.09.1995 but to no effect. 

3. 	Consictering thesubmisSionS made ano. the aver- 

merits on qecord, we are of the view that this application 

can be disposed of by giving a direction to the respondent 

NO.4 to ctispo5e of the representation at Annexure_A/10 

... 
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by. reasonek and speaking order. 

4. 	AcCoruingly, we hereby direct the respondent no.4 

to consider and dispose of the reorQsentatiofl at Annexure-

A/lU, dated 30.09.1996 by reasoned order, if necessary, 

by giving a nersonal hearing to the applicant, within three 

months from thed. ate of jeceipt of a cooy of this order 

a1onwith a copy of the O.A. No.632/96, which the aoplicant 

shall submit before the resondent no.4 Within one month 

from today 

.5. 	Th application is disposed of accordingly. 

(u.Purkayastha) 
Member(J) 	 Member(A) 


